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to Questions 88

Reported cases of booths capturing and
rigging in Lok Sabha Elections

80. SHRI SURESH KALMADI:
SHRIMATI RODA MISTRY:

Will the Minister of LAW AND JUSTICE
be pleased to state :

(@) how many instances of booths cap-
turing and poll rigging were reported to the
Election Commission in the recently
concluded Lok Sabha Elections; and

(b) what action is being taken in the
matter?

THE MINISTER OF STATE OF THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ) : (a) and (b) The Election
Commission has informed, that at the '
recently concluded general election to the Lok
Sabha, reports were received from the
Returning Officers of 53 parliamentary
constituencies regarding the circumstances
under which poll had to be adjourned in 8
polling stations and vitiated in 264 polling
stations. The Commission ordered the
completion of the adjourned poll under
section 57 of the R.P. Act, 1951 and taking of
fresh poll under section 58 of the Act, at the
polling stations where the poll had been
vitiated.

Newsprint policy

81. SHRIMATI RODA MISTRY:: Will the
Minister ~ of INFORMATION  AND
BROADCASTING be pleased to state :

(a) whether Government are aware that
their newsprint policy for 1984-85 increasing
the wuse of indigenous newsprint by
newspapers from 50 per cent to 65 per cent
has caused difficulties for publishers because
of high price of indigenous newsprint, quality
of indigenous newsprint being poor, and there
being difficulties in procuring Ihe newsprint
of appropriate sizes;

(b) if so, whether Government propose to
consider amending the policy suitably; and



